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A

BILL

fu her to anend the Kerala Wonen's Connission Act. j990.

Prcanble.-WHERE s, it is expedient further to am€nd the Kerala Women's
Commission Act, 1990 for the purposes hereinafter appearing;

B! it enacled in the Sixty-eighri Year ofdrc Republic of India as follows:_
l. Sho title and .otnne"cerrert.-(l) This Act may be call€d the Kerala

Women's Coffmission (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amenelment oI section 15. In section 15 of the Kerala Women,s
Commission Act, 1990 (17 of 1995), in clause (a) of sub-section (1),
for ih€ word "witnes!", the word "person" shall be subtitut€d.

STAIEMENT OF OBJECTS AND REASONS

As per section 15 of the Kerala Women's Commission Act, 1990 (17 of
1995), for the purpose of inquiry undd the Acq lh€ Corffnission shall hav€ the
same powers its are vested in a civil court while trying a suit lmder the Code of
Civil Procedure, 1908 (Central Act 5 of 1908) in r€spect of lh€ matteN specified
ih clauses (a) to (e) of the secaion. As p€r clause (a) of rhe said secrion, rhe
Cornmission has the power to summon and examine only the witness€s. Hence.
when the Commission seeks the attendance of any other person concemed,
other than a witness, for the purpose of inquiry, it cannor comp€l rheir
attendance. In order to dispose a complaint before the Commission, it is often
necessary lo hear th€ persons conc€rned also. Now, the Cornmission is
cxperieDcing difficulty in summoning the persons oth€r than witnesses atrd to
ensure aheir attendance. In order to overcome th€ difriculty, the Covefirm€nt
have decided to am€nd clause (a) of sub-section (l) of section 15 of ihe said
Act by substituting the word "person" for the word "witness".

2. The Bill seeks to achieve the above obiect.
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FINANCIAL MEMORANDT'M

The Bill, if enacted and brought into operation, would not involve any
additional ex!'enditure Fom the Consolidated Fund of the Srate.

K K. SIIAILAJA IEACHER
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EXTRACT FROM THE RELEVANT POR'TIONS OF THE

KERAI-A WOMEN,S COMMISSION ACT, I99O

(ACT 17 OF 1995)

15. Powers of the Comnission -(l\ The Commission shall' for the

purpos€ of any inquiry under this Act, have the same powers as ar€ vested

in a civil court while tryiog a suit un'ler the Code of Civil Proc€dure' 1908

(Cen[al Act 5 of 1908), in r€sp€ct of the following matt€rs' Damely:-

(a) summoning and €nforcing the attendance of any witness and

exanining hinl


